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Petition No. 25711U2021 Dated: 8.2.2022 
NOTICE UNDER CLAUSE (a) OF SUB-SECTION (5) OF 

SET10N 15 OF THE ELECTRICITY ACT. 2003 
An application under sub-se-don (1) of Section 15 of the Electricity Act, 
2003 (the Act) has been made by the Applicant, Powergrid Kate Amb 
Transmission Limited having its registered office at B-9, Outab Industrial 
Area, Katwaria Salia, New,  Delhi-hO 016, for implementation of 125 
MVAR, 420 kV Bus Reactor at Kate Amb on the Regulated Tariff 
Mechanism (RIM) route in pursuance of liberty gruitl by the 
Commission in its order dated 21.10.2021 in Petition Nc. 6041MP12020 
consisting of the Ibliowing elements: 

CENTRAL ELECTRICITY 
REGULATORY COMMISSION 

3' & 4 Floor. Chanderlo1 Building, 36 
Janoath. New Dalhi-110001, Phone: 2335350 3,  
Fax .375323. Vtbsito : r.w.cordnd.qo.rn  

2. M!nistty of Power vide its let at dated 5.3.2019 modifying the OM 
dated 30.1.2019, allocated the work of implementation of 125 MVAR, 
420kV Bus Reactofat KalaAmb on the RTM route totheApplicant. 

3. The Central Transmission Utility has recommended for grant of 
separate transmission licence to the Applicant for implementation of 
125 MVAx, 420kV Bus Reactor at Kale Amb sub-station along with 
associated baysthrough RIM route. 

4. Based on material available on record, the Commission has, vide 
order dated 7.22022 in Petition No. 257t11.I2021, proposed to issue 
separate transmission licence to the Applicant for implementation of 
125 WAR, 420 kV Bus Reactor at Kale Amb on the Regulated Tariff 
Mechanism route as noted in pare I above. 

5. Acopyotheapplication,alongwithttsannexuresandenclosures,rnacie 
by the Applicant for grant of inter-State transmission licence to 
Powemjqd KabAmbTransagssionLirnftdbeforetheComm4monW 
be accessed at the website www. powergrid.in  or inspected by any 
person in the Commission'sofflce byfollolng the laid down procedure. 

6. Notice is hereby given in pursuance of clause (a) of sub-section(S) of 
Section 15 of the Act that suggestions or objections, if any, to the 
Commission's proposal to grant transmission licencetotheApplicant, 
as aforesaid, be sent to the undersigned by 28.2.2022 at the above 
Poled address; The suggestions or objections received after the,  
specified date shall not be considered. 

7. The application shall be taken up for further hearing by the 
Commission in due course. Any person who files suggestions or 
objections may in his/her discretion attend the hearing, for which no 
TNDAshall be paid byths Commission. (fianoj Kumar Jha) 

Secretary 
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S. Scope of the 
No Transmission Scheme capacity m 

I 1c125 MVAR, 420 kV IX125MVAR,420kV8usReactor 
ReactoratKalaAmb 420 kVreaetorbay-1 
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